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The following Act of the Sikkim Legislative Assembly having received the assent of
the Governor on 7th day of April, 1982, is hereby published for general information.

THE SIKKIM CHILDREN ACT, 1982,
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THE SIKKIM CHILDREN ACT, 195,
ACT No. ¢ of 1982,
AN
ACT
to provide for the care, protection, maintenance, wellare, training,

education and rchabilitation of neglected or delinquent children and for the
trial of Lic]inqucnt children in the State of Sikkim.

Be it enacted in the '{'hi1.'{':,'-{‘i“-i1:d Year of the Republic of India as
follows:—
CHAPTER I
PRELIMINARY,

I. (1) This Act niay be called the Sikkim Children Act, 1982,
(2) It extends to the whole of the State of Siklim,
(3) It shall come into force on such date as the Government

may, by n’().h[l(a.tlon, appoint; :l]l(l.(.!.:‘l[L]L.‘ﬂL dates may be appointed for diffe-
rent provisions of this Act or for different areas of the State.

B In this Act, unless the context otherwise requires, —

(a) “authorised person’’ mecans a person authorised by the
Government under sub-scction (1) of section 16

(h) “begging’”” means —

(1) soliciting or receiving alms in a public place or
4‘135:‘:‘51;3 on any private premises [or the purpose
of soiicil‘ing or receiving  alms, whether under
the p]‘ci.unf:(‘ of r>in.ging! dancing, fortune
tclling, 'P:;:::forming tricks or sciling articles or
otherwise: or )

(it) exposing or exhibiting with the object of obtai-
h,ing or extorting alms, any sore, wound, injury,
deformity or disease, whether of himsell or of
any o’her persen or of an animal; or

(i) ailowing onescll to be used as an exhibit for the
purpose of soliciting or receiving alms;

() “brothel’”, “prostitute’’, “prostitution’”  and “public
p]acg“ shall have the meanings respectively assigned to them in the Sug‘-pj-es—
sion of Immeoral Traffic in Woemen and Girls  Act, 1916,

(hy ““child” means a person who has not attained the age of
(:igiwtccn years and when used with veference to a child sent to a children’s
home or special school wpplies (o that child during the whole period of the
stay, notwithstanding that during the period of such stay, the child may have
attained the above age limit;

(e) ““children’s court” means a court constituted under sec~
tion 4;

(h ““children’s home’ means an institution established or
certified by the Government under section 8 as a children’s home;

() ““competent authority’’ means a  children’s court and
includes in respect of any area for which no children’s court has been cons-
tituted any magistrate empowered under sub-section (2) of section 6 to ex-
ercise the powers conflerred on a children’s court by or under this Act;

(h) “dangerous drug’’ shall have the meaning assigned to it
in the Dangerous Drngs Act, 1930 3
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(1) “delinquent ehild" ;
Uent chile means a child swhg has been found t

have committed an offenc (L] °

. § b s ye € . . .
bt (i l At person’* or ““fit institution" means any person or ins
titution (not bej i o jaily f [ . "
= |-L {nx‘ cing a police Station or jail) found it by the competent autho-
ity to receive and take care of a child entrusted to his or its care

' re e and protec-
tion on the terms and conditions specified by the competent authority .
4 - o 0

5 e ) \ “
(k) Government” means the State Government of Sikkim;

{y “guardian™, in relation to a child, includes anv person
who, in the opinion of the competent authority having cognizance of any
p;-ncen(lin_:ar in relation to a child, has, for the time Iming,klhc actual (.‘hargf: of
or centrol vver, that child; ,

(m) “neglected child'” means a child who —
(i) is found ])cgé{ing ; or

(it s tound without any home or settled place of
abode or any ostensible means of subsistence or
is found destitute, whether he s an orphan or
not ; nr

(i) has a parent or guardian who is unfit or unable
to exercise or does not exercise proper care and

control over the child -

3 @r

(iv) lives in a brothel or with a prostitute or l'rcr]ucntly
goes to any place vsed lor the purpose of prosti-
tution, or is found to associate with any prosti-
tute or any other person who leads an immoral,
drunken or depraved life |

(n) “observation home” means any institution or place esta-
hlished or recognised by the Government under section 10 as an observation
home ;

(oY “offence’” means an offence punishable under any law for

the time being in force ;

() “place of safety’” means any place or institution (not being

a police station or jail), the person in charge of which is willing temporarily
to receive and take care of a child and which in the opinion of the com setent

S . ¥ 1
authority may be a place of safety for the child;

(q) H|)1‘E‘.SCI'”3(‘.({” means |)|‘e.‘;cri|w(¥ !ay rules madé under this

Act 2
(1) “probation officer” means on ofhicer appointed as a Prulﬁa-

20 of 1963, tion officer under this Act or under the Probation of Offenders Act, 19583
<) ”special school’’ meane an institution established or cer-
tified by the Government under section 9 ;

(t) “supervision™’, in relation to a child placed under the care
of any parent, guardian or other fit person under this Act, means the super-
vision of that child by a probation officer for the purpose of ensuring that the
child is properly looked after and that the conditions imposed by the compe-
tent authority are complied with ;
() all words and expressions used but not defined in this Act
and defined in the Code of Criminal Procedure, 1898, shall have the meanings
assigned to them in that Code, 5of 1898.

Continuation 3. Where an inquiry has been initiated against a child ;_m.d_ durilug the
of inquiry in course of such inquiry the child ceases to be such, t'he.n,1!10twsti‘15ral?dmg any-
respect of child  thing contained in this Act or in any other law for the time being in fol’cc};
who has ceased  the inquiry may be continued and orders may be made in respect of suc
to be child. person as if such person had continued to be a child.
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CHAPTER Il
COMPETENT AUTHORITIES AND INSTITUTIONS
FOR CEILDREN

4. (1) Notwithstanding anything contained in the Code of Cri-
minal Procedure, 1898, the Government may, by notification, constitute
torany area specified in the notification, one or more children’s courts for
exercising the powers and diac%mrging the duties conferred or imposed on
such court under this Act.

(2) A children’s court shall consist of such number of magis-
trates forming a Bench as the Government think fit to appoint, of whom one
shall be designated as the senicr magistrate and not less than one shall be a
woman; and every such Bench shall have the powers conferred by the Code
of Criminal Procedure, 1898, on a magistrate of the first class.

[ (1) In the event of any difference of opinion among the magis-
trates of a children’s court the opinion of the majority shall prevail, but where
there is no such majority, the opinion of the senior magistrate shall prevail.

(2) A children’s court may act notwithstanding the absence
of any magistrate and no orders made by the children’s court shall be invalid
by reason only of the absence of any magistrate, during any stage of the pro-
ceeding.

) No person shall be appointed as a magistrate of a children’s
court unless he has, in the opinion of the Government, special knowledge of

child psyc.hology and child welfare.

6. (1) Where a children’s court has been constituted for any
arca, such court shall, notwithstanding anything contained in any other law
for the time being in force but save as otherwise expressly provided in this
Act, have power to deal exclusively with all proceedings under this Act rela-
ting to neglected children and delinquent children,

(2) ‘Where no children’s court has been constituted for any
area, the powers conferred on the children’s court by or under this Act shall
be exercised in that area, only by the following, namely:—

(2) the district magistrate; or
(b) any magistrate of the first class.
(3) The powers conferred on the children’s court by or under

this Act may also exercised by the High Court and the Court
of Session, when the proceeding comes before them in app-
eal, revision or otherwise.

7. (1)  When any magistrate not empowered to exercise the powers

of a children’s court under this Act is of opinion that a person brought before
him under any of the provisions of this Act (otherwise than for the purpose

of giving evidence) is a child, he shall record such opinion and forward t.he

child and the record of the preceeding to the competent authority having

jurisdiction over the proceeding.

(2) The competent authority to which the proce.eding is f.ol:-
warded under sub-section (1) shall hold the inquiry as if the child had origi-
nally been brought before it.

8. (1) The Government may establish and maintain as many chil-
dren’s homes as may be necessary, for the reception of neglected children
under this Act.

(2) Where the Government is of opinion that any instituticn
other than an institution established under sub-section (1) is fit for the recep-
tion of the neglected children to be sent there under this Act, they may cer-
tify such institution as a children’s } oras for the rurposes of this Act.

5 of 1398,

5cof 1893,



Special schools.

Observation
homes,

A _ﬁsrcarc
organisations,

Board of
Visitors,

(2} Every children’s home to which a neglected child is sent
under this Act shall not only provide the child with accommodation, main-
tenance and facilities for education, but also provide him with facilities
for the development of his character and abilities and give him necessary
training for protecting himself against moral dangers or exploitation and shall
also perform such other functions as may be prescribed.

(1) The Government may, by rules made under this Act, pro-
vide for the management of children’s homes and the circumstances under
which, and the manner in which, the certificate of a children’s home may
be granted or withdrawn.

9. (1) The Govermment may establish and maintain as many
special schools as may be necessary for the reception of delinquent children
under this Act,

(2) Where the Government is of opinion that any institution
other than an institution established under sub-section (1) is fit for the recep-
tion of the delinquent children to be sent there under this Act, it may certify
such institution as a special school for the purposes of this Act.

Everyspecial school to which a delinquent child is  sent
under this Act shall not only provide the child with accommodation, main-
tenance and facilities for education but also provide him with facilities for
development of his character and abilities and give him necessarytraining for
his reformation and shall also perform such other functions as may be pres-
cribed.

(4) The Government may, by rules made under this Act,
provide for the management of special schools and the circumstances under
which, and the manner in which, the certificate of a special school may be
granted or withdrawn.

io. (1)  The Government may establish and maintain as many
observation homes as may be necessary for the temporary reception of child-
ren during the pendency of any inquiry regarding them under this Act.

(3 Where the Government is of opinion that any institution
other than an institution established under sub-section (1) is fit for the tem-
porary reception of children during the pendency of any inquiry regarding
them under this Act, it may recognise such institution as an observation
home for the purposes of this Act.

(3) Every observation home to which a child is sent under this
Act shall not only provide the child with accommodation, maintenance and
facilities for medical examination and treatment, but also provide him with
facilities for useful occupation.

(4) The Government may, by rules made under this Act,
p‘rovidc for the management of observation homes and the circumstances
under which, and the manner is which, an institution may be recognised
as an observation home or the recognition may be withdrawn.

Tt (1) The Government, may, by rules made under this Act,
provide for the establishment or recognition of aftercare organisations and
may vestthem with such powers as may be necessary for effectively carrying
cut their functions under this Act.

(2) Every such organisation shall take care of the children
when they leave children’s homes and shall, for the purpose of enabling them
to lead an honest, industrious and useful life, take all such measures as it may
deem necessary or as may be prescribed.

1% (2) For se(furing effective supervision of children’s home,
special schools, observatior homes and aftercare organisations established or
certified or recognised under the provisions of sections 8,9,10, and 11, the
Government shall constitutea Board of Visitors consisting such number of
members as the ‘Government may deem necessary.
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(2) The Board of Visitors constituted under sub-section (1)
shall have the right to visit any childven’s home, observation home, special
school or aftercare organisation and to record their comments on any matter
it may think fit.

(3) Copies of comments of the Board of Visitors referred to in
sub-section (2) shall as soon as may be after they are recorded, be forwarded
by the managers of the childven’s home, ohservation home, special schoal
and aftercare organisation to the Sikkim State Children Wellare Advisory
Board.

13. (1) The Government shall appoint a board to be called the
Sikkim State Children Welfare :‘\d\'isur)I Poard,

(2) Such Board shall consist of such number of members as the
Government may consider necessary and shall advise the Government gene-
rally in regard to the administration of this Act and more p"lrncuiarly in re-
gar d to rhe control and management of the children’s homes, observation
hnme& special schools and (ﬁtmcaze organisations established, certified or
recognised under sections 8,9,10 and 11 after considering the comments
of 1he BPoard of Visitors, :

14.. (1) The Government may appoint a Chief Child Welfare Ins-
pector and as many Inspectors and Assistant Inspectors as it thinks fit to
assist the Chief Child Wellare Inspector;

Provided that one of such Inspectors and Assistant ]nspec-
tors shall be a woman.

(2) Every children’s home, observtaion home, 5pecial school
and aftercare organisation shall be mspecled at least once in every three
manths by the Chiel Child Welfare ?nspu tor or hy an Inspector or Assistant
Inspector

Provided that when children’s home or schaol or other
organisation referred to in sub-section (2) is exclusively used for the recep-
tion of girls only, such inspection shall be conducted either by the Chief
Child WeW*ue In'a])f‘('t()'i or by a woman Inspector or Assistant Inspector.

15, Every inmate of children’s home, observation home,
special school or after care organisation established, certified or recognised
under sections 8,9,70 and 11 may, as soon as pmctlcab]e after his 1c]n115510n
to such home, schooi or organisation and at such intervals thereafter as may be
specified by the Government by a notification, and also whenever so required
by the managers of such homes or schools, be examined by a Medical Officer
authorised in this behalf by the Government and a report of such medical
examination shall forthwith be sent by the Medical Officer to the manager
of the homes or schools and to the Chief Child Welfare Inspector:

Provided that in the case of homes or schools used and for the
reception of girls only, such medical officer, shall, whenever practicable, be
a wolnan.

CHAPTER III
NEGLECTED CHILDREN

16, (1) IFany police officer or any other person authorised by the
Government in this he1nlfhy oeneral or speclal order, is of opinion that a
person is appar ently a noglccted child, such p(ﬂl( ¢ officer or other person may
take charge of that person for bringing him before the children’s court.

(2) When information is given to an officer-in-charge of a police
station about any neglected child found within the limits of such station, he
shall enter in a lmok to be kept for the purpose, the substance of such infor-
mation and take such action thereon as he deems fit and if such officer does

not propose to take charge of the child, he shall forward a copy of the entry
made to the children’s court.
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(3) Lvery child taken charge ol under sub-section (1) shall be
bmuz_)ht before the children’s court within a periad of twenty four hours.
of taking such charge excluding the time necessary for the journey from the
place where the child had bef‘n taken charge of, to the childin’s court,

(4) Every child taken charge of under sub-section (1) shall
unless he is kept with his parent or uuard:am be sent to an observation home
(but not to a police station or jail) until he can be brought before a children’s
court.

7. (1) If a person, who in the opinion of the police officer or

the authorised person is a neguud child, has a pavent or guardian who has
the actual charge of, or control, over, thc child, the pohcc officer or the

suthorised person may, instead of taking charge 0(, the child, make a report

to the children’s court for initiating an inquiry regarding that child.

(2) On receipt of a report under sub-section (1), the children’s

court may call upon the parent or guardian to produce the child before it
and to show cause why the child should not be dealt with as a neglected child
under the provisions of this Act and if it appears to the chidren’s court t{']at
the child is likely to be removed from its jurisdiction or to be concealed,
may inumediatly ‘order his removal (if msrevmy by issuing a search warrﬁnt
for the immediate production of the child ) to an olwmvat.mn home.
18, (1) When a person allegod to be a neglected child is produced
before a children’s court, it shall examine the pohre officer or the autharised
pmmn who brought the child or made the report and record the substance
of such examination and hold the inquiry in the prf‘smbed manner and may
make such orders in relation to the child as it may deem fit:

Provided that before ho!ding such inquiry the children’s
court shall direct the probation officer to furnish it with a report regarding
the antecedents and family history of the child and other material circums-
tances likely to be of assistance to the court in ho]c]inn the inquiry.

(2) Where a children’s court is satisfied on inquiry that a child
is a neglected child and that it is expedient so to deal with him, ihe children’s
court may make an order directing the child to be sent to a dulthcn s home
for the pet iod until he ceases to be a child:

Provided that the children’s court may, for reasons to be
recorded, extend the period of such stay, but in no case the period of stay
shall extend beyond the time when the child attains the age of eighteen years
in the case of a boy and twenty years in the case of a girl:

Provided further that the children’s court may, if it is satis-
fed that having regard to the circumstances of the case it is expedient so to do,
for reasons to be recorded, reduced the period of stay by such period not
exceeding two years as it thinks fit,

(3) During the pendency of any inquiry regarding a child, the
child shall, unless he is kept with his parent or guardian, be sent to an obser-
vation home for such period as may be specified in the order of the children’s
court:

Provided that no child shall be kept with his parent or
guardian if, in the opinion of the children’s court, such parent or guardian is
unfit to exercise or does not exercise proper care and control over the child,

19, (1) If the children’s court so thinks fit, it may, intead of making
an order sub-section (2) of section 18 for qenr’ting the child to a children’s
home, make an order placing the child under the care of a parent, guardian or
other fit person, on such parent, guar dian or fit person executing a bond with
or without surety to be respunslb]c for the good behaviour and well
being of the child and for the observance of such conditions as the children’s
court may think fit to impose.



{2) At the time of making an order under sub-section (1) or
at any time subsequently, the children's court may, _in addition, make an
order that the child be placed under supervision for any pcriod not
excecding three years in the first instance. .

(3) Notwithstanding  anything contained in sub-section (1)
ar sub-section (1), if at any time it-appears to the children’s court on recei-
ving a report from the probation officer or otherwise, that there has been a
breach of any of the conditions imposed by it in respect of the child, it may,
after making such inquiry as it deems fit, order the child to be sent to a chil-
dren’s home.
vo. Where 2 parent or guarﬂiaﬁ of a child comp]ains to the Uncentrollable
children’s court that he is not able to exercise proper care and control over children,
the child and the children’s court is satisfied on inquiry that proceedings
under this Act should be initiated regarding the child, it may send the child
to an observation home and make such further inquiry as it may deem fit,
and the provisions ol section 18 and section 19 shall, as far as may be, apply
to such proceedings.

. CHAPTER IV
I)F.L!NQUENT CHILDREN

21. (1) When any person accused of a bailable or non-bailable Bail and cus
offence and apparently a child is arrested or detained or appears or is brought tohy of
.before a children’s court, such person shall, notwithstanding anything contai- children,
ned in the Code of Criminal Procedure, 1898 or in any other law for ‘the time 5 of 1898,
heing in force, be released on bail with or without surety, but he
shall not be so released if there appear reasqnab]e grounds for believing that
the release is likely to bring him into association with any reputed criminal
or expose him to moral danger or that his :clease would defeat the ends of
justice, _;
{2) When such person having been arrested is not released on
bail under sub-section (1) by the officer-in-charge of the police station, such
officer shall cause him to be kept in an observation home in the prescribed
manner (but not in a police station or jail) until he can be brought before a
children's court,
(3) When such person is not released on bail under sub-section
(1) by the children’s court, it shall, instead of committing him to prison,
make an order sending him to an observation home for such period during
the pt'm[(‘ncy of the inquiry 1‘cgar(]ing him as may be specified in the order.

Information to 22, Where a child is arrested, the officer-in-charge of the
parent or police station to which the child is brought shall, as scon as my be after the
guardian er arrest, inform — :

probation

afficer.

(a) - the parent or guardian of the child if he can  be
found, of such arrest and direct him to be present
at the children's court before which the child
will appear; and

) the probation officer, of such arrest in order to
enable him to obtain information regarding the ante-
cedents and family history of the child and other

materials civcumstances likely to be of assistance to
the children’s court for making the inquiry.

Inquiry by 13 Where a child having been charged with an offence appears
children’s or is pmduccd before a children’s court, the children’s court shall hold the
court regar. inquiry in accordance with the pl_'ovisi'ons of section 39 and may, subject to
ding deline the provisions of this Act, make such order in relation to the child as it deems

quent childrem,  fit.
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4 (1)  Where a children’s court is satisfied en inquiry that a child
has committed an offence, then, notwithstanding anything to the contrary
contained in any other law for the time being in tarce, the children’s court
may, if it so thinks fit.—.

z) allow the child to go heme after advice or adme-
nition;

(b)  direct the child to be released on prohation of
good conduct or placed under the care of any
parent, gual’(lia.n. or other bt person, on such pare])f‘,
gum‘dian or other it person executing a hond, with
or without surety, that court may require, for the
good behaviour and wcﬂ-bcing of the child for any
1)c1‘i0(} not cxcccding three years; ‘

(cy  make an order directing the child to be sent to a
special school for the period until he ceases to be a
child :

Provided that the children’s ¢ourt may, for reasons to be
recorded, extend the period of such stay, but in no case the period, of stay
shall extend beyond-the time when the child attains the age of eighteen
years in the case of a hoy or tiventy years in the case of a girl :

Provided further that the thildren’s court may, if it is
satisfied that having regard to the nature of the offence and the circumstances
of the case it is expedient so to do, for reasons to be recorded, reduce the
period of stay to such period as it thinks fit;

(dy  order the child to pay a fine i’ he is over fourteen
years of age and earns money.

2) Where an order under clause (b) or clause (d) of sub-section
(1) is made, the children’s court may, if it is of opinion that in the interest of
the child and of the public it is expedient so to do, in additon make an order
that the delinquent child shall remain under the supervision of a probation officer
named in the order during such period, not exceeding three years, as may
be specified therein and may ir such supcrvision order or impose such con-
ditions as it deems necessary for the duce supervision of the delinquent child ;
Provided that if at any time afterwards it appears to the
children’s court on receiving a report from the ])rol.m.tiun officer or otherwise,
that the delinquent child has not been of good behaviour during the period
of supervision, it may, alter ma.lcing such inquiry as it deems fit, order the
delinquent child to be sent to a special schoot:

(1) The children’s court making a rupervision order under
sub-scction (2) shall explain to the child and the parent, guardian or other
fit person, as the case may be, under whose care the child has been pliced,
the terms and conditions of the order and shall forthwith furnish one copy
of the supervision order to the child, the pavent, guardian or other fit person,
as the case may be, the suretics, if any, and the probation officer.

(4) In determining the special school or any person to whose
custody a child is to be committed or entrusted under this Act; the court
shall pay due regard to the religious denomination of the child to ensure that
religious instruction contrary to the religious persuasion of the child is not
impm‘ted to him.

-7 4 (1)  Notwithstanding anything to the contrary contained in
any other law for the time being in force, no delinquent child shall be sente-
nced to death or imprisonment, or committed to prison in default of payment
of fine or in default, of furnishing security:
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Provided that where a child who has attained the age of
fourteen years has conunitted an offence and the children court is satisfied
that the offence committed is of so serious a nature or that his conduct and
behavicur have been such that it would not be in his interest or in the inte-
rest of other children in a special school to send him to such special school
and that none of the other measurces prnvided under this Act is suitable or
sufhcient, the children’s court may order the delinquent child to be kept
in safe cmtody in such place and manmner as it thinks fit and shall report gha
case for the orders of the Government.

(2) On receipt of a report from a children’s court under sub-
section (1), the Government may make such arrangement in respect of the
child as it deems proper and may order such delinquent child to be detained
at such place and on such conditions as it thinks fit:

Provided that the period of detention so ordered shall not
exceed the maximum period of imprisonment to which the child could have
been sentenced for the offence committed.

26, Notwithstanding :myt‘hing to the contrary contained in the
Code of Criminal Procedure, 1898, no proceeding shall be instituted
and no order shall be passed against a child under Chapter VII of the
said Code.

(1) Notwithstanding anything contained in section 239 of
the Code of Criminal Procedure, 1898 or in any other law for the
time being in force, no child shall be charged with or tried for any offence
together with a person who is not a child,

(2) If a child is accused of an offence for which, under section
239 of the Code of Criminal Procedure, 1898 or any other law for the time
being in force, such child and any person who is not a child would, but for the
prohibition contained in sub-section (1), have been charged and tried toge-
ther, the court taking cognizance of that offence shall direct separate trials of
the chiid and thefother person,

28, Any Police Officer not below the rank of & sub-Inspe:t w,
if he is of opinion that any offence reported or suspected to have been ccin-
mitted by a child is not of a serious nature or that it is not a repetition of a
previous offence already committed by the child, may, notwithstanding
anything contained in any other provision of this Act or in any other law for
the time being in force and subject to such vestrictions and limitations as may

be pescribed, let such child off after administering suirab}e waring to such
child :

Provided that every case in which a child is so let off shall
forthwith be reported by such police officer to the children’s court stating
the reasons for not investigating the case or not proceeding with the investi-
gation of the case, as the case may be.

29. Notwithstanding anythiag cotained in any other law,
a child who has committed an offence and has been dealt with under the pro-
visions of this Act shall not suffer disqualification, if any, attaching to a con-
viction of an offence under such other law.,

30. Notwithstanding anything contained in this Act, all pro-
ceedings in respect of a child pendmg in any court in any area on the date on

which this Act comes into force in that area, shall be continued in that court
as if this Act had not been passed and if the court finds that the child has
committed an offence, it shall record such finding, and instead of passing
any sentence in respect of the child, forward the child to the children’s court
which shall pass orders in respect of that child in accordance with the pro-
visions of this Act as if it had been stisfied on inquiry under this Act that
the child has committed the offence.

5 Qf}SﬁS.
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CHAPTER V

PROCEDURE OF COMPETENT AUTHORITIES GENERALLY AND
APPEALS AND REVISION FROM ORDERS OF SUCH AUTHORITTES,
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(2)

(1)

(2)

A children’s court shall hold its sittings at such place, on such
day and in such manner, as may be preseribed,

A Magistrate empowered to exercise the powers of a children’s
court under sub-section (2) of section 6 shall, while holding
any inquiry rcga.rtling a child under this Act, as far as practicable,
sit in a |Jui|diug or room different from that in which the ordi-
nary sittings of civil and criminal courts are held, or on different

“days or at times different from those at which the ordinary

sittings of such court are held.

Save as provided in this Act, no person shall be present at any
sitting of a competent authority, except—

(3) any officer of the competent authority; or

(b) the parties to the inquil'y before the competent authority,
the parent or guardian of the child and other persons
directly concerned in the inquiry including police officers;
or

(¢) such other persons as the competent aut[wri!)-‘ may permit
to be present,

Notwithstanding anything contained in sub-section (1), if,
at any stage during an inquiry, a competent authority considers
it to be expcdient in the interest ol the ¢hild or on grounds of
decency or morality that any person including the police officers,
legal practitioners, the parent, guardian or the child himself
should withdraw, the competent authority may give such di-
rection and if any person refuses to comply. with such direction,
the competent authority may have him removed and may, for
this purpose, cause to be used such force as may be necessary,

Any competent authority before which a child is brought under any of
the provisions of this Act may, whenever it so thinks fit, require any
parent or guardian having the actual charge of, or control over, the
child to be present at any proceeding in respect of the child,

If, at any stage during the course of an inquiry, a competent authority
is satisfied that the attendance of the child is not essential for the pur-
pose of the inquiry, the competent authority may dispense with his
attendance and proceed with the inquiry in the absence of the child,

(1)

(2)

When a child who has been brought before a competent autho-
rity under this Act is found to be suffering from a disease re-
quiring prolonged medical treatment or ‘physical or mental
complaint that will respond to treatment, the competent au-
thority may send the child to any place recognised to be an

. approved place in accordance with the rules made under this

Act for such period as it may think necessary for the required
treatment.

Where a child is found to be suffering from leprosy or is of
unsound mind he shall be deslt with under the provisions of the
Lepers Act, 1898 or the Indian Lunacy Act, 1312, as the case
may be.

3 0f 1898
¢ of 1912,
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(3)  Wherea competent authority has taken action under sub-section
(1) in the case of a child suffering from an infectious or conta-
geous disease, the competent authority before restoring the
said child to his partner in marriage, if there has been such, or to
the guardian, as the case may be shall, where it is satisfied tFat
such action will be in the interest of the said child, call upen
his partner in marviage or the guardian, as the case mav be,
to saﬁsfy the competent authori‘ty by. suhmitting to madical
exarhination that such partner or guardian will not re-infect
the ¢hild in respect of wham the order has been passed.

(1) Where it appears  to a competent authority that a person
brought belore it under any of the provisions of this Act
(otherwise than for the purpose of giving evidence) is a child,
the competent autho]'ity shall make due ihquiry as to the age
of that person and for that putpose shall tike such evidence as
may be necessary and shall record a ﬁnding whether the person
is a child or not, stating his age as nearly as may be.

(2)  No order of a competent authority shall be deemed to have

become invalid merely by any subsequent proof that the person
in respect of whom the order has been made is not a child, and
the age recorded by the competent authority to be the age of
the person so brought before- it shall, for the purposes of this
Act, be deemed to be the true age of that person.

In making any order in respect of a child under this Act, a competent
authority shall take into consideration the following circumstances
namc.']y:m— L

() the age of the child;

(hy the circumstances in which the child is ]iving;
{(c) the reports made by the probation officer;
(dy the religious persuasion of the <hild;

(e)  suchother circumstances as may, in the opinion of the competent
authority, require to be taken into consideration in the interests

ol the child:

Provided that in the case of a delinquent child, the above cir-
cumstances shall be taken inta consideration’ after the cempetent au-
thority has recorded a finding againse the child that e has committed
the offence:

.

Provided further that it no report of the probation officer is
received within ten weeks of his being divected under section 18 or
of his being informed under section. 22 it shall be open to the competent
authority to proceed without the report of the probation officer.

In the case of a neglected or delinquent child whose urdina.r)' place of
residence lies outside the jurisdiction of the co mpetent authority before
which he is br(mgi\t, the competent aulhm'ity may, it satished after due
inquiry that it is expedient so to do, send the child back to a relative
or other person who is fit and williug to receive him at his ordinary
place of residence and exercise proper care and control over him, not-
\\"ithstanding that such place of residence is outside the jurisdiction of
the competent authority, and the competent authority exercising juris-
diction over the place to which the child is sent shall in respect of any
matter arising subsequently have the same powers in relation to the
child as il the original order had been passed by itself.

The report of the probation officer or any circumstances considered by
the competent authority under section 33 shall be treated as confi-
dential :
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Frovided that the competent authority may, if it so thinks fit,
communicate the substance theyeof to the child or his parent or guardian
and may give such child, parent or guard!an an opportunity of pro-
ducing such evidence as ray be rclevant to the matter stated in the re-
port.

(1) No report in any newspaper, magazine for news sheet of anv
inquiry regarding a child under this Act shall disclose the name,
address or school or any other particulars calculated to lead
to the identification of the child, nor shall any picture of any
such child be published: :

Provided that [or reasons to be recorded in writing the autho-
. rity holding the inquiry may permit such disclosure if in its
opinion such disclosure is in the interest of the child.

(2)  Any person contravening the provisions of sub-section (1) shall
be punishable with fine which may extend to one thousand rupees,

(1) Subject to the provisions of this section, any person aggriﬂvc&
by an order made by a competent authority under this Act may,
within thirty days from the date of such order, prefer an appeal
to the court of session:

Provided that the court of session may entertain the appeal
after the expiry of the said period of thirty days if it is satisfied
that the appellant was prevented by sufficient cause from pre-
ferring the appeal in time. -
(2)  No appeal shall lie from-— .
(a) any order of acquittal made by the children’s court in
respect of a child alleged to have committed an offence ; or

(b) any order made by the children’s court in respect of a .

finding that a person is not a neglected child.

(3)  No second appeal shall lie from any order of the court of session

passed in appeal under this section.

The High Court may, at any time, cither of its own motion or on an
application received in this behalf, call for” the record of anv
proceeding in - which any competent authority or court of
session has passed an order, for the purpose of satisfying itself as to the
legality or propriety of any such order and may pass such order in
relation thereto as it thinks fir:

Provided that the High Court shall not pass an order under this
scction prejudicial to any person without giving hima resonable oppot-
tunity of being heard.

(1) Save as otherwise expressly provided by this Act, a competent
authority while holding any inquiry under any of the provisions
of this Act, shall follow such procedure as may be prescribed
and subject thereto, shall follow, as far as may be, the proce-
dure laid down in the Code of Criminal Procedure, 1898
for trials in summons cases.

(2) Save as otherwise expressly provided by or under this Act, the
procedure to be followed in hearing appeals or revision pro-
ceedings under this Act shall be, as far as practicable, in accord-
ance with the provisions of the Code of Criminal Prodcedure,
1898,

(1)  Without prejudice to the provisions for appeal and revision
under this Act, any competent authority may, either on its
own motion or on an application received in this behalf, amend
any order as to the institution to which a child is to be sent or as
to the person under whose care or supervisiona child is to
be placed under this Act. ;

s of 1898,
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(2)

Clerical mistakes in orders passed by a competent authority or
errors arising therein from any accidental slip or omission may,
at any time, be corrected h)' the competent m_ltl'iorit}' either
on its own mintion or on an application received in this behalf.

CHAPTER VI

SPECIAL OFFENCES IN RESPECT OF CHILDREN

(1)

(2)

(3)

whenever, havirg the actual charge of, of control overa child,
assaults, abondons, exposes or wilfully neglects the child or
causes or procurcs him to be a.ssaulted, abondone(], exposed
or neglected in a manner likely to cause such child unnece-
ssary mental and physical suffering, shall be punishable with
imprisonment for a term which may extend to six months,
or with fine, or with both.

No Court shall take cognizence of an offence punishable
under sub-scction (1) unless the complaint is filed with the
previous sanction of the Government or an officer authorised
by it in this behalf.

Whoever employs or uses any child for the purposes of
begging or causes any child to beg shall be punishable with
imprisonment for a term which may extend to one year, or
with fine, or with both.

Whoever, having the actual charge of, or control over, a
child, abets the commission of the offence punishable under
sub-section (1) shall be punishable with imprisonment for
a term which may extend to one year, or with fine, or with

both.

The offence punishable under this section shall be cognizable,

Whoever gives or causes to be given, to any child any intoxicating

- liguor in a public place or any dangerous drug, except upon the

order of a duly qualified medical practitioner or in case of sickness or
other urgent cause, shall be punishable with fine which may extend
to two hundred rupees.

Whoever ostensibly procures a child for the purpose of any employ-
ment and withholds the earning of the child or uses such eaming. for
his own purposes shall be punishable with fine which may extend to
one thousand rupees.

(1)

The Government may, notwithstanding anything contained
in this Act, at any time, order a neglected or delinquent child
to be discharged from the children’s home or special school
either absolutely or on such conditions as the Government
may think fit to impose,

The Government may, notwithstanding anything contained

in this Act, order—-

(@) a neglcctcd child to be transferred from one children’s
home to another;

(b) a delinquent child to be transferred from one special
school to another or from a special school to a borstal
school or from a special school to a children’s  home;

(¢) a child who has been released on licence which has been
revoked or forfeited, to be sent to the special school or
children’s home from which he was released or to any
other special school or children’s home or borstal school :

Provided that the total period of the stay of the child

ina special school or children’s home shall not be
increased by such transfer.
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(1)

(3)

The Governnient mav,
in this Ptf't, af any

notwithstanding anything contained

Um«‘ discharge a child from 'hc care of any
persen under whom ho was p|1H“l under  this Act, cither

absolutely or on such conditions as the Qoverm‘nem m 2.
think fir to impose,

The Government may direct any neglected ch l]d or delin.
quent child to be transferred {rom a any children’s home ar
special schaol within the State of Sikkim to any other child-
dren’s home, special school or institution of a like nature
in any other State with the consent of the Government of
that State.

The Government may, by general or special arder,  pravide

for the reception in a children’s home or special school of a

neglecterd child or delinquent child detained in a children’s

home or special schocl orinstitution of a like nature in any

other State, where the Government of that State makes an

ovder for such transfer and upon such transfer the provisions

of this Act shall apply to such child a if he had been originally
ardered to be sent to such children’s home or special school

undet this Act.

Where it appears to the Government that any child kept in a
childrew’s  home or special school in pursuance of this Act

is suffering From lepresy or tubcreculosis  or is of unsound

mind, the Governmoent may order  his removal to a leper

asylum or T.B. Sanatorium or mental hospital or other

place of safe  custody for being kept there for the remainder
of the term for which he has to be kept in custody under the

orders of the competent authority or for such further period

as may be certified by a medical officer to be necessary for the

proper treatment of the child.

Where it appears to the Governnierit that the child is cured
of leprosy or tuberculosis or of unsoundness of mind, the
Government may, if he child is still liable to be I\opl in cus-
tarly, order the person having charge of the child to send him
to the special school or children’s home from which he was
removed, or, if the child is no longer liable to be kept in cus-
tody, order him to be discharged.

When a child is ](eptin a children’s home or special school
the Government may, if it thinks fit, release the child from the
children’s home or special school and grant him a  written
licence for such period and on such conditions as may be spe-
cified in the licence permitting him to live with, or under
the supervision of any ILsptm* ible person named in the licence,
willing to receive and take charge of him with a view to edu-
cate him and train him for some useful trade or calling.

Any licence so granted under sub-section (1) shall be in force
for the pulot} P(’(I{IL“! in the licence or until re VO](UI or for-
{eited by the breach of any of the conditons on Wi m,h it was
granted.

The Government may, at any time, by order in wiiting
revoke 'mj such licence and order the child to retuin to the
children’s home or special school from which he was le)t‘-
ased or to any other children’s home or special scho
shall do so at the desire of the person with whom or

whose supervision the child has been permitted to live in“ac-

cordance with a licence granted under sub-section (r).
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When a licence has been revoked or forfeited and the child
refuses or fails to return to the children’s home or special
school to which/he was directed so to return, the Govern-
ment may, if necessary, cause him to be taken charge of and
to be taken back to the children’s home,

(4)

(5)

The time during which a child is absent from a children’s home
or special school in pursuance of a licence granted under this
section shall be deemed to be part of the time for which he
is liable to be kept in custody in the children’s home or spe-
cial school

Provided that when a child has failed to return to the chil-
dren’s home or special school on the licence being revoked
or forfeited, the time which elapses after his failure so to re-
turn shall be excluded in computing the time during which
he is liable to be kept in custody.

Notwithstanding anything to the contrary contained in any other law
for the time being in force, any police officer may take charge without
warrant of a child who has escaped from a children’s home or special

school or from the care of a person under whom he was p]aced under
this Act and shall send the child back to the children’s home or spe-

cial school or that person, as the case may be, andno proceeding shall
be instituted in respect of the child by reason of such escape, butthe
chilren’s home, special school or the person may, after giving the in-

formation to the competent authority which passed the order in

respect of the child, take such steps against the child as may be deem-

ed necessary. .

No child either neglected or delinquent shall be handcuffed or fet-
tered,

(1)  The competent authority which makes an order for sending
a neglected child or a delinquent child to a children’s home or
special school or placing the child under the care of afit person
may make an order requiring the parent or other person lia-
ble to maintain the child to contribute to his maintenance,

if able to do so, in the prescribed manner.

(2)  The competent authority before making any order under sub-
section (1) shall inquire into the circumstances of the parent
or other person liable to maintain the child and shall record
evidence, if any, in the presence of the parent or such other

person, as the case may be.

(3)  The person liable to maintain a child, shall for the purposes of

sub-section (1), include, in the case of illegitimacy, his puta-
tive father:

Provided that where the child is illegitimate and an order for

his maintenance has been made under section 488 of the Code
of Criminal Procedure, 1898 the competent authority

shall not ordinarily make an order for contribution against the
putative father, but may order the whole or any part of the

sums accuring due under the said order for maintenance to be
paid to such person as may be named by the competent autho-

rity and such sum shall be paid by him towards the maintencance
of the child.

(4)

Any order made under this section may be enforced ir the
same manner as an order under section 488 of the Code of
Criminal Procedure, 1898.

oo

5 of 1898,

5 of 1898,
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shall, while the order is in force, have the like contrel over the child

as he would have if he were his parent, and shall be resPonsib]e for his

maintenance and the child shall continue in his custody for the period

stated by the competent authority, notwithstanding that he is claimed
by his parent or any other persorn:

Provided that no child while in such custody shall be married except
with the permission of the competent authority.

Tn any area in which this Act is brought into force, the

Government

may direct that a delinquent child who is undergoing anysentence of
imprisonment on the commencement of this Act shall, in lieu of un-
dergoing such sentence, be sent to a special school or be kept insafe
custody in such place and manner as the Government thinks fit, for
the remainder of the periodof the sentence, and the povisions of this
Act shall apply to the child as if he had been ordered by achildren’s
ceurt to be sent to such special school or, as the case maybe, ordered
to be detained under sub-section (1) of section 24,

(1)

(2)

(3)

The Government may appoint as many probation officers,
officers for special school, observation homes or aftercare organisa-
tions and such other officers as it may deem necessary for carrying
out the purposes of this Act.

It shall be the duty of the probation officer—

@

(€)

"

to inquire, in accordance with the direction of a compe-
tent authority, into the antecedents and family history
of any neglected child or of any child accused of an off-
ence, with a view to assist the authority in making the
inquiry ;

to visit neglected and delinquent children at such inter-
vals as the probation officer may thialk fit;

to report to the competent anthority as to the behaviour
of any neglected or delinquent child ;

to advise and assist neglected or delinquent children and,
if necessary, endeavour to find them suitable employ-
ment ;

where a neglected or delinquent child is placed under
the care of any person on certain conditions, to sce

whether such conditions are being complied with; and

to perform such other duties as may be prescribed.

Any officer empowered in this behalf by the Government
may enter any children’s home, special school, observation
home or aftercare organisation and make a complete inspec-
tion thercof in all its departments and of all papers, registers

and

accounts relating thereto and shall submit the report of

such inspection to the Government,

Probation officers and other officers appointed in pursvance of this

Act shall be deemed to be

PuHic servents within the meaning of

section 21 of the Indian Penal Code.

The provisions of Chapter XLII of the Code of Criminal Procedure,
1898, shall, as far as may be, apply to bonds taken under this Act.

The Government may, by general or special order, direct that any

power excrcisable by them under this Act shall, in such circumstances
and under such conditions, if any, as may be specified in the order,
b exevetsable alse by an officer subordimate to the Government,

sof1860,
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17

No suit or other legal proceeding shall lie against the Government
or any probation officer or other officer . appointed under this Act
in respect of anyi'hi'ng which is in good faith done or intended to be
done in pursuance ot this Act or of any rules or orders made there

under.

Section 298 and section 399 of the Code of Criminal Procedure, 1898, 1 of 1398,
shall cease to apply to any arca in which this Act has been brought

into force,

The State Government may make rules lor giving effect to the provi-
sions of this Act.

(2)  In particulor and without prejudice to the generality of the
foregoing power such rules may provide tor all or any of the
following matters, namely:—

£ ’ Y

(a)

(b)

()
(d)
(e)

()
(®
(h)

0)
(k)

[acilities for education etc. that may be provided in chil-
dren’s homes under sub-section (3) of section 8}

the circumstances and the manner in which certificates
of a children’s home, special schools, observation homes
may be granted or  withdrawn;

manner in which altercare organisations may be reco-
gnised 3

measures to be taken by aftercare organisation to enable
the child to live an honest and useful life;

the mamner in which a Police Officer may deal with a
delinquent child not released on bail until its production
in a children’s court;

restrictions and limitations under which a Police Officer
may let off a delinquent child after a warning;;

the places at which the children’s court may hold its
sittings;

the pl'ocedm‘c that may be followed by the compectent
authority while holding inquiries under this Act;

the manner in which the parents of a child are to contri-
bute towards the maintenance of the child;

such ether duties that may be performed by the preba-
tion officers;

any sther matter which has to be, or may be, prescribed.

By Order of the Governor,

B. R. PRADHAN,

Secretary to the Government of Sikkim,
Law Department,

F. No. 16/(153)/LD/82.
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